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SHRET S.R. ADIGC, MEMBER (A).)

This ds  an application filed by Shri  Ajit Singh

Rana & 12 others Tor fixation of payv and pavment of arrears
& v -

8

in brade-I1  (Executive) in Delhi Adm. consequent to the

The applicants, who were recruited to  Grade-Tv
(Executive) of the Delhi Adm. Subordinate Scrviqes on
mir?er%nﬁ dates betwsen the  vyears 1958-60 and were
subsequently  promoted to Crade-IIT had filed this 0A dated
16 praying  that the respondents be directed to ravise
their seniorily wfth reference to their dates of promolion
From Grade-1¥  to  Grade-II1, and to give tham  all

Consequen ntial relie including promotion from Crade-T1IT to

Grade-11  from the due dates, on the basis of revised

seniority, together with  aricars of salary and  other

chiolumentls on account of such retrospective promotions.
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While this 0A was. pending disposal, the respondéﬁts

(Delhi Adm.) issued order dated 19/24.12.86 (Annexure R-1)

showing the applicants as being appointed on regular basis

" in Grade-II (Executive) from the dates noted against each,

o

in the years 1980, 1983 and 1984. By another order dated

19124.12.86 {(Brnexure R-2), the applicants have heen given

assumed seniority in Grade-I1 (Fxecutive) from 2.5.78, and-

bongequentWy the respondents (Delhi Adm.) have issued a

revised final senjority 1list dated 2.1.87 of Grade-II
{(Executive) Officers of Delhi Adm. Subordinate Services
' /

cadre as on 3.12.80 (&nnexure R-3) in which the names of

the applicants find proper placement.

This posﬁtiah has been conceded by the app]gcants
in their rejoinder to thé additional reply filed by thé
réspondénﬁs, and their claim now is Timited to fixation of
pay and payment of arrears .consequent to fﬁe%r revised

senfority.

s regaras the app]icaﬁts claim above, the
respondents have stated in their additional reply that the
applicants had received their. pay and allowances from the
datg they joined the- post of ° Grade-II (Executive)
consgquent to their adhoc promotion from Grade~IiI
(Executﬁve) on ﬁhé dates  noted against each.. Thg

applicants being Govt. servants, their pay and allowances

LARY

are governed by the provision of FR 17, sub-rule(ii) of-

PECIE S
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which Tays down that subject to any exceptions specifically
made in these rules and to the provision of zub-rule(2), an

)

of ficer shall begin to draw the pay and a?]owanuﬂc attached

hoeffect from the date when he

—r
-

assumes the duties of that post, and shall cease to  draw

them as soon &% he ceases Lo discharge those duties

e

provided that an officer who is ébsemt froh duty without
any authority  =hall not be entitled  to  any pay  and
allowances during the period of such absence. Sub-rule (2)
date  Tiom which a person  recruited
overseas  snall  commence to draw pay on first  appointment
shall be determined by the gencral or special orders o
authority by whom he 13 appointed. The respondents  aver
that in view of the above pr 5 sions, the petitioners are
not entitled Lo pay and TONQHL““ From a date from which
they had  never worked n the post of Grade-IT (Dueculive),
and hence  the c<¢laim to tht  axtent ds Tiable to b;

dismiszed.

The applicant  appeared in person and was  heard.
Mone appeared for the respondents,
1 I

The applicant has not given any convincing reply {o
~

the respondents averment  which e Fundamental
and well  set L] -d principle that a Govt. Servants pay and
allowances arc regulated by FR 17 and he is entitled to pay

and allowances of  a post oinly from the date he actually



woirked on that post. Hence, the question of refivation of
pay, grant of arrears etc. conseguent to revision of

P .
seiniority does not arise, Cwy Frew ¢ ﬂ« ﬁﬁY‘j7 //anu

(owr } olecivin P‘l/‘/fﬁc/ " /75’7 ( ) MALE /~ 33&
Undeir the circumstances, this prayer for refizatoin
of pay and  payment of arrears has  no omerit  and s

accordingly diemissed. HNo costs,
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CCJ.P. SHARHA )
HEHBER () HEHBER (J)



